Factual Report in the matter of Bhagirath Meena V/s State of Rajasthan
&Ors. Original Application No. 132/2023 (CZ)Hon’ble NGT, Central Zone
Bench, Bhopal

Background

In the case filed by Sh. Bhagirath Meena Vs State of Rajasthan & Ors.
before the Hon’ble National Green Tribunal, Central Zone, Bhopal the applicant
has alleged thatthe stone crusher M/s Laxmi Stone Crusher is located at the main
road of village and is at the distance of 550-600 meters from the village abadi and
school which is in contravention of the Land Conversion Rules and precautionary
principles have not been taken into consideration before issuing the conversion
order by the competent authority. Applicant further raises the issue of non-
compliances of environmental rules as the consequence of operations of the
aforementioned stone crusher.

Order
Hon’ble NGT, Principal Bench in its order dated 10/10/2023 has directed:

“...7. We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
I.  One representative of the District Collector, Alwar, Rajasthan.
ii.  One representative from the Dy. Conservator of Forest, Forest
Department, Rajasthan.
iii. One representative from State Pollution Control Board,
Rajasthan.
8. The committee is directed to visit the place and submit the factual and
action taken report within six weeks....”

Accordingly, District Collector Alwar, vide letter dated 23/10/2023 has
nominated Sub-Divisional Magistrate,Rajgarhas representative on his behalf. Copy
of letter has been enclosed asAnnexure-1.

And whereas, Regional Forest Officer, Alwar was nominated on the behalf
of Dy. Conservator of Forest, Alwarvide letter dated 17/10/2023. Copy of letter has
been enclosed as Anneuxre-2.

And whereas, Assistant Environment Engineer, RSPCB, Alwar was deputed
as the representative from State Pollution Control Board vide letter dated
13/10/2023. Copy of letter has been enclosed as Anneuxre-3.

Thereafter, SDM, Rajgarh, vide letter dated 09/11/2023 and subsequently
vide letter dated 16/11/2023, decided that the joint visit will be conducted on
18/11/2023. Copies of letters have been enclosed combinedly as Anneuxre-4.
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Joint Committee Visit

In accordance with the aforementioned order and letters, following officials visited
the site on 18/11/2023:

Smt. Jugita Meena, Tehsildar, Rajgarh, Alwar (Representative of
District Collector, Alwar).

Sh. Ajay Prajapat, Regional Forest Officer, DCF Office, Alwar.

Sh. Ravi Tiwari, Assistant Environment Engineer, Regional Office,
RSPCB, Alwar.

Observations

During field visit and on perusal of records, following observations were made:-

Vi.

Vili.

viil.
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The unit is a stone crusher in the name of M/s Laxmi Stone Crusher
located at Khasra No. 543, Village-Joneta, Tehsil-Ramgarh, District-
Alwar.

All the machineries including conveyors, as mentioned above, were
found covered from tin shed and also water sprinklers were provided
at the suitable points e.g. inlet and outlet of primary crusher,
secondary crusher and vibratory screen.

Arrangements have been made by the unit for reducing the dropping
height of the material from the conveyors carrying material of size
less than 05 mm and also wind breaking wall have been provided
between the conveyors to act as wind barriers in order to control
fugitive emissions.

Unit has provided aboutl2 fully grown plants and about 30 medium
grown plants around the periphery of the premises, which is
inadequate in accordance with the plantation norms of 33% of the
total plot area. However, unit has planted approx. 15-20 new saplings
at the entrance of the crusher premises.

The water requirement in the unit is being met through one bore-well.
Unit has obtained certificate of exemption for ground water
withdrawal from Central Ground Water Authority (CGWA) for 08
KLD, which is valid from 23/04/2021.

Unit has constructed a boundary wall, of height approx. 5-6 feet,
around the crusher premises.

Unit was found non-operative during the site visit as the Consent to
Operate had been revoked and direction for closure of the industry
was issued by RSPCB vide letter dated 31/10/2023 based on the non-
compliances observed during earlier inspection dated 25/10/2023.

In compliance of the aforesaid direction issued by RSPCB, electricity
connection of the unit was disconnected by the JVVNL on dated
09/11/2023.



Xl.

Xil.

Xiil.

Xiv.

During site visit, Regional Forest Officer measured the distance of the
crusher premises from the nearest forest block (i.e. Bhigota, Range-
Rajgarh, Alwar) and the distance from the forest block was found to
be about 259 meters. Report enclosed as Annexure-5.

As per Tehsildar, Rajgarh letter no. 2080 dated 09/11/2022, point no.
01, stone crusher is located at a distance of 550-600 meters from the
residential area of Joneta village. Copy of Tehsildar letterdated
09/11/2022 is enclosed as Annexure-6.

As per the conversion order dated 07/07/2011, issued by Sub
Divisional Officer, converted area is 1925.68 sqm and whereas, the
stone crusher is installed and is being operated in area measuring
approx. 3-4 Bigha which is exceeding the converted area and
therefore is in violation of Rajasthan Land-Revenue (Conversion of
agricultural land for non-agricultural purpose in rural area) Rules,
2016.

A notice with the direction to not operate the crusher was pasted at
the crusher by Tehsildar during site visit and the proponent was
directed to not operate the crusher till further orders.

Unit has made efforts for providing air pollution control measures and
plantation in and around the crusher premises.

Photographs, with GPS co-ordinates, taken during site visit are
enclosed as Annexure-7.

Action Taken
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Regional Office, RSPCB, Alwar vide its letter dated 31/10/2023
revoked consent to operate and issued direction for closure of the
industry for the non-compliances observed during inspection dated
25/10/2023. Copy of the letter dated 31/10/2023 enclosed as
Annexure-8.

SDM, Rajgarh vide its letters dated 31/10/2022and23/12/2022 issued
notice to the unit for non-compliances of the conditions imposed in
the conversion order. Thereafter, again on date 18/11/2023 issued
notice to the proponent with the direction to not operate the crusher
till further orders. Copy of the notices dated 31/10/2022, 23/12/2022
and 18/11/2023 enclosed combinedly as Annexure-9.

For the violation of stone crusher being operated in the area
exceeding the conversion area, Sub Divisional Magistrate, Rajgarh
issued notice under section 177 of Rajasthan Tenancy Act, 1955 to
the unit vide letter dated 07/08/2023 and the matter is under trial in
the court of SDM, Rajgrah. Copy of details of the matter with notice
dated 07/08/2023 is enclosed as Annexure-10.

JVVNL disconnected the electricity of the unit on dated 09/11/2023
in compliance of the RSPCB direction dated 31/10/2023. Copy of
electricity disconnection letter 09/11/2023 enclosed as Annexure-11.



Enclosures
i.  Copy of Letter dated 23/10/2023, issued by District Collector Alwar

(Annexure-1),

ii.  Copy of Regional Forest Officer,Alwar nomination letter dated
17/10/2023 (Anneuxre-2),

iii.  Copy of Assistant Environment Engineer, RSPCB, Alwar nomination
letter dated 13/10/2023 (Anneuxre-3),

iv. ~ Copies of SDM, Rajgarh letters dated 09/11/2023 and 16/11/2023
(Annexure-4),

v.  Distance measurement report from nearest forest block (Annexure-5),

vi.  Copy of Tehsildar letter dated 09/11/2022 regarding distance of stone
crusher from (Annexure-6),

vii.  Photographs, with GPS co-ordinates, taken during site visit
(Annexure-7),
viii.  Copy of RSPCB letter dated 31/10/2023 (Annexure-8),

ix.  Copies of the notices issued by SDM, Rajgarh vide letters dated
31/10/2022, 23/12/2022 and 18/11/2023 (Annexure-9),

X.  Copy of details of the court matter in SDM, Rajgarh court, with the
notice dated 07/08/2023 (Annexure-10),

xi.  Electricity disconnection letter dated 09/11/2023 by JVVNL
(Annexure-11).

o o
(Tehsildar=Rajgarh, 3

(Region‘al Forest Officer,

Assismm Environment DCF Office, Alwar) /

District-Alwar) Engineer, RSPCB, Alwar)
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| Rajasthan State Pollulion Control Board
D-Block, Ambedker Nagar,
Alwar-301001

SUBJECT- H_bn"-ﬁle‘-NGT , Central Zone Bench, Bhopal order dated 10/10/2023 in the metter of
Bhagirath Meena v/s State of Rajasthan Ors Original Application No. 132/2023 (CZ).

REFERENCE-RPCB/RO/Alwar/G-369/2863-2866 Date 13/10/2023
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. Regional Office

—Raiasthan__ RAJASTHAN STATE POLLUTION CONTROL BOARD

ST . D-Block, _Ambedkar Nagar, Alwar-301001

“\‘v E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in
No. RPCB/RO/Alwar/ §- 362/ 2}5@'}—2366 Date:- | % \ \0\26 23
District Collector, NGT Matter
Alwar. Most Urgent

Subject: Hon’ble NGT, Central Zone Bench, Bhopal order dated 10/10/2023 in the
matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original Application
No. 132/2023 (CZ).

Reference: 1.Hon’ble NGT order dated 10/10/2023.
Sir,

This is in reference to Hon’ble NGT, Principal Bench, New Delhi order dated
10/10/2023 in the matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original
Application No. 132/2023 (CZ). The Hon’ble NGT vide referred order has made the State
Board as the Nodal Agency and has constituted a joint Committee consisting of:

1. One representative of District Collector, Alwar,
2. One representative from Dy. Conservator of Forest, Forest Department and
3. One representative from Rajasthan State Pollution Control Board.

Further, as per the said order the committee need to visit the site and submit the
factual report and action taken report within six weeks.

Therefore, it is requested vide this letter to nominate one representative of District
Collector, Alwar urgently so that necessary action may be taken in order to comply with the
Hon’ble NGT directions. The copy of said order is enclosed for information and necessary
action. It is also pertinent to mention here that the next date of hearing is scheduled on
06/12/2023.

Yours faithfully,

Encl: As above.
(Deependra Jharwal)

SEE and Reglggfl Ofﬁﬁ
Copy to: = e
1. Member Secretary, RSPCB, Jaipur for information.
2. Deputy Conservator of Forest, Forest Department, Alwar, Rajasthan for information
and with the request to nominate one representative from Deputy Conservator of
Forest, Forest Department, Alwar, Rajasthan urgently so that necessary action may be

taken in order to comply with the Hon’ble NGT directions.
3. Sh. Ravi Tiwari, AEE, RSPCB, Alwar, Mob. No. 9718537173, hereby deputed as
representative from RSPCB, to co-ordinate with the other team members and

Advocate nominated by Head Office, RSPCB.
SEE an% %egio% Officer
Y Ll
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Annexure-7
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Fig 01: Officials V1s1ted the stone crusher s1te |
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Fig 02: Covered prlmary crusher (01 No.) and secondary crushers (02 Nos.).




Fig 03: Covered material transfer conveyors.
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Fig 05: angeets at he fallin point of conveo to reduce thedropping hght of
material (for size less than 05 mm).



¢ edO.dkm/h

Fig 06: Plantation near the right-side boundary of the crusher premises.
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Fig 07: Plantation near the office in the crusher premises.




F1g 09: Bore-well (01 No ) 1nthe unit.




Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD

D-Block, Ambedkar Nagar, Alwar-301001
E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

F. No.RPCB/RO/Alwar/183/ 22\ - 22 1 Date: 3 i/ 10 / 922

Registered Post

M/s Laxmi Stone Crusher (Unit ID —26421)
Khasra no. 542, 543, 544 & 546, Village- Joneta,
Tehsil- Rajgarh, District- Alwar,

Rajasthan - 301 408.

Sub: -Revocation of Consent to Operate issued under section 21(4) of Air (Prevention and
Control of Pollution) Act, 1981 and Directions under section 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981, in respect of your industry.

Ref: - 1. Consent to Operate issued to the unit vide letter dated 31/01/2020.

2. Inspection of your unit conducted on dated 03/07/2023 & 25/10/2023.
3. Show cause notice for intended revocation and intended direction for closure issued
to the unit vide letter no. RPCB/ RO Alwar/2023-24/672/1555 dated 14/07/2023.

1. This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as the Board') to initiate proceeding under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various
provisions of the Acts here-in-after shown.

2. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came in to force in whole of the
State of Rajasthan w.e.f. 16/05/1981.

3. And whereas, the Water (Prevention & Control of Pollution) Act, 1974 came into force in the
‘wholé of the State of Rajasthan with effect from 23/03/1974.

4. And whereas, Air Act were enacted to provide for the prevention, control& abatement of air
pollution and the Water Act to provide for the prevention and control of water pollution and for
the maintaining and restoring the wholesomeness of water.

5. And whereas, keeping this in view, the Board has been conferred power to take such steps as are
necessary for the prevention, control & abatement of air and water pollution.

6. And whereas M/s Laxmi Stone Crusher (Unit ID — 26421), (herein after referred to as the
“Industry™) is engaged in operating a plant/industry at Khasra no. 542, 543, 544 & 546, Village-
Joneta, Tehsil- Rajgarh, District- Alwar and during operation industry discharges polluted air.

7. And whereas Consent to Operate under Air Act, 1981 was granted vide letter dated 31/01/2020
under reference which is valid up to 31/03/2025 with the specific conditions as imposed therein.

8. And whereas the industry was inspected by the officials of the Board on 03/07/2023 and during
the course of inspections non-compliances observed in the industry.

9. And whereas, a show cause notice for intended revocation of Consent to Operate and intended
directions for closure of the industry under Section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 was issued vide State Board letter dated 14/07/2023 for the non
compliances observed during the inspection.

10. And whereas, unit has failed to submit any time-bound satisfactory reply to the State Board.
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001

E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

11. And whereas, unit was again inspected on 25/10/2023 and it was found that unit has failed to
provide adequate air pollution control measures as per RSPCB guidelines for abatement and
control of pollution in Stone Crusher Industry dated 05/06/2018 and as per Environment
Protection Act, 1986.

12. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 33A of Water Act & under Section 31A of Air Act, 1981 and in
performance of its functions under the said Acts, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply with such
directions which includes the power to direct:-

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, the State Board hereby revokes the Consent to Operate granted vide letter dated

31/01/2020 under the provisions of Section 21/22 of the Air Act, 1981. \\
R e
Further, the State Board, in exercise of the powers conferred upon it, under the provision of f\
under the provisions of section 31 A of the Air Act in performance of functions under the Act,
hereby directs you to, forthwith, close down your industrial plant, and further puts you to notice that
failure in making compliance of these directions issued by the State Board is a criminal offence,
punishable with imprisonment for a term which shall not be less than one year and six month but

which may extend to six years and with a fine.

Yoyrs sincerely,

(D€ependra Jharwal)
SEE & Regional Officer
o
Copy to following for information and necessary action.
1. The Member Secretary, RSPCB, Jaipur.
The District Collector, Alwar.
The Executive/Assistant Engineer (O&M) Rajgarh, Tehsil-Ramgarh, District-Alwar and
e

submit immediate compliance report to State Board.
Slgg & Regional Officer

GIC (Mines & SCMG), RSPCB, Jaipur
&

w9

>

5. Master File of Directions

Page 2 of 2




me%ﬁ@wmvﬁ@em(&m@
WL/W/ﬁﬁa/zozz/:?o}g,za | fee e —3 1-.10.2022
T A T BIR (T geeR)
SIHET TERie ST e AT |

(TR TERiiereR vorTe)

o @waomsmqmﬁaﬁw%ﬁwﬁmaﬁgwmmﬁzﬁﬁmwmﬁfm
: Wvﬁﬁam%ﬁmﬁmwmwa%mawﬁamdmwmozoazdzz

“Land falling within the radius of 1.5 km of outer iimits of abadi of a village for
the purpose of an industrial unit or lime kiln or a crusher unit or an Industrial
area. “

>’Iﬁa§wzﬁmwmﬁammrﬁﬁqﬁém2&04.zozza%alfmr\fw#o 543
ﬁmwmmﬁomoﬁogowammﬁosm fore
¥ ﬁogoaﬂin‘cﬁ(Wﬁﬂ@m@)ﬁWSOO-BOOWﬁ@W%‘GﬁWHﬁ
IEst AT 9 1 %oﬁo%wwﬁa%‘lsﬂwﬁ@ﬁmwmmw

SHfed 7 Sferd 78 8

3 JMUd! [ed far S & 5 Aew & waw ¥ o7 Raw ¥ o gm
Y WY YR DR | AT GRT Pl WIed / TAE IR T8 bR TR TSR0 U a_T Friard)

e B b Pt e T AR
SSRGS B a2 A SR

3T A TS W] (ATIAR BIatarel &t S Fabil |
el =:— e ux @t ufa |
(3T THTRT MM JIRU.TH.)
IUETS JWHR Td ITEvS AT
AT /RToTd / fafdy /2022 / R0 § 201 § femi—3 )~10.2022

 HfAff— s Rrel Herde] HEIEy Rl siday B e Feref |re Jfd |

0y

IugUe HAGN TT ITETS AfRge

O XToiTe RTell 37erar

address- opposite govt. hospital teshil parisar Rajgrh dist. alwar



|
i
| L
{4 yd
|
|

S 2022 RS 22 (| A

CRAT—REBR

U4 SUEUS ARGE NISHTS (3fefav)

s el TR B, R - 22=12

S ESACRESIBCEEN
_“.(qfﬁﬁ'ag?ﬂ?vrwm)

v — 7™ SiHer I dard | :
; A TRIAATST # R gie :
aﬁwmﬁww%gmmmigmmqo%w

T — 1. S Rrer ' '
T AR w3 /vt / fafde / 2022 / 7730
, fe=iap 10, .?I\ﬂ‘lda Qa_jr TP 6361 faq1i 08.08.2022
BSESIEAR CPIC AN feqiw
oo | /XIS /2022 / 2080 09.11.
3 . MBI U7 fSAId 16.11.2022 |

SR Ryard o £ fF avd W HYR & way A g R mefr

I /2002 /2018 ?ﬂqﬁﬁ 31.10.2022 ;quqﬁmﬁé?ﬁag ﬁ)_m"’w'ﬂ Y ol T TR @
SIS RIEECIN] JTID 8
AP 09112022 I qu%ﬁz 751 eV Rt TR

Enm@w@aﬁaﬁw
gl i@ 16.11.2022 @ AT Hel™d mﬁﬁg;?ﬁﬁg?éw

.WWWWWWW/W/WTW?RWWHﬁW

' ﬁp:n':mw -

=3

A."'?B‘\’Ngﬁ’c’iﬁ'\ﬂﬁCTO @ Tt B Seetew 1 RaRer i YOR © -

FTeILm

Details of Terms & Conditions in CTO

Compliance
Status
Violated

No.
1 “That minium 3

should be plant

giben in G
| issued by the
.05/06/2018

water authori

covered by plantation and a

to develop a green belt.
That the industry shall install pollution control measures as.per details
uidelines for abatemen

That Enire water requireme

outsource only an
abstraction of groun

That the outlet of al

39, of the area for the stone crusher industry should be
t Jeast two rows of tall trees ofsuitable species

d along the boundary/fencing of the premises

ed within an

t of pollution in stone crusher industry

board vide letter no SCMG(gen-3)/RPCB/307 Dated

Violated

nt for the industry shall be meet out through
dig/install any bore well for

d industry shall not
permission from central ground

Violated

d water without prior

and inlet & outlet of all

] primary stone crushers
a reasonably dust tight &

Violated

hould be installed inside

sed.

secondary crushers s
rigid housing fitted with

self-closing doors or enclo

in rigid and reasonably

Violated

s shall be totally enclosed

t ofdust within the scre
llection system sh

That all vibratory screen
f continmen

hen a dust extraction and co
1l be enclosed on top an

hall be insta

dust tight housing. I
4is not satisfactory, t
‘provided: All grizzles sha

" | siifficient water sprayerss lled at their feeding an

en house styructure
ould be

d from three sides and
d outlet areas.

N



6 That the stone crusher shall maintain
L crusher permises

boundary wall/fencing around the | Violated /

7" That water spraying arrangements shal] be installed and operated at all

strategic locations such as, at the feeding inlet of stone crushers, at transfer
points, on surface of all surge piles and stockpiles of blasted rocks or
aggregates, all open stockpiles for aggregates of size in excess of Smm
active haul roads inside the works etc.

8 ‘The approach road to site of stone crusher and active haul roads inside the
. permises must be paved or hard surfaced.

Violated

Violated 7

5 B. “Guidelines For abatement and control

. of pollution in stone crushing indurtries Dated
© 05-06-2018 '
. [ Term |. . . Details of Guidelines Compliance
! No. . . Status
. 1- General

- i) - | New stone crusher may be established on a piece of land or khatedariland | Violated
"duly converted, for the purpose of establishment of stone crushing unit”,

under relevant provisions of Rajasthan Land Revenue (Conversion of

agricultural land for non-agricultural purposes in rural areas) Rules, 2007

and subsequent amendment rules, 2016 or on pie

competent authority of State G
crusher unit.

ce of land allotted. by
overnment for establishment of stone

2- Standards

The standards consist of two parts: Violated
i) Implementation of the following pollution control measures:

a) Dust containment cum suppression system for the equipment.
b) Construction of wind breaking walls.

c) Construction of the metalled roads within the premises.
d) Regular cleaning and wetting of the ground with in the premises.
'| ) Growing of a green belt along the periphery.
" ii. Quantitative standards of SPM:
The suspended particulate matter measured between 3 meters and 10

meters from any process equipment of a stone crushing unit shall not
exceed 600 micrograms per cubic meter.

‘Suspended partuculate
Matter (SPM)

3-Plaﬁtation and Other Issues

. ;I‘hé conve}'ted piece of land shall be utilized for establishment of stone crusher in | Violated
such a manner that plantation up to norms of 33% of converted area Qf land.can be
carried outleaving sufficient spaces for utilities, office building and keeping peripheral
plantation to the extent possible. i .

" Similar practice shall be adopted for plantation in case of stone crushgr unit
" l-established or prpposed to be established on mining leases, after demarcatlon of
crusher area within lease. However ifarea/land is not suit.able for planFatlon purposes,
the project proponent will be allowed to carryout plantation on an adjacent area.

. i ‘SCri Violated
L All existing stone crusher units, not having plantation up to plLS(Erlbl(;:d r;(orlrlr;sr,as;}zg
* | .submit a time bound action plan (not more than one year) along with bank g

0fRs-15000/-.




Ik The copies of consent to establish and other rel

Violated

consent application, shall be sent ¢ evant clocumepts, as submitted with
- | Mines & Geology through registr(]ere(c)j ;%f;i.emed Revenue authority and Department of
ol Crognd water shall not be abstract
Authority. racted without prior N.0.C. from Central Ground Water | Violated
+The water storage facility must b i
shall not be less than 3000 liters. SiPravied atthe stone crusher site and its capacity | Violated
A Sign Board showing the name, add . i
should be displayed at the entrance oflt.ﬁzss?tr;(.j capacity of the stone crusher industry | Violated
-]+ Raw material should be obtained from |
"material procured from illegal sourceoi?foigr?cli-ioubrces only. In case at any stage raw | Violated
1 be of the project proponent. 0 De used, the sole responsibility will
G Conversion Order Dated 07-01-2011
[ Term i
| e Details of Terms & Conditions in EC Compliance
| [ eRad ST T e
: l / 1 =g W B9 TS Ua9 gR & v@|  Violated
2 . mm(@ﬁzﬁm)ﬁwmaamamﬁzﬁ%mﬁaﬁm%tﬁaﬁa Violated
M @ 3 & b s e fean o
S W@WW&W &1 9107 04 aRIa™ & WeR gaRIgo o | Violated
e S @ SR 4w RuRa g w8 W | :
4 .mﬁa@ﬁifﬁﬁﬁamﬂn/ss%ﬁﬁgﬁm(ﬁaﬂéﬁm) Violated
i | HT 9% @ aw A fegd fw $ g e e
5 WH $HIR BRI & o0 @ [T §R oTgeT @ odl § & 3= | Violated
HleT YTa] BRAT BN | 319 5l &5 &1 Pear w16 ST A 78 foram
GTa"J'IT I .
6 Wﬁawﬁwaﬁ&ﬁaﬁzﬁﬁammﬁﬁwmﬁm| Violated
[ 7. - . | 5000 ©flex BT U BT < AR e W fHeperel dTelt gt B g1 7 | Violated
i | S | B & forg RydfoiT Ried &1 wiaem @r S |
8 it gRT U 8T8 W W’ gETRiger fhar S | Violated
9 gl gRT el (Fguer faver gq ) afdfeE 1974 a1y (rgEoT|  Violated
: framor va fag=ron) e as 1981, TafaRoT WReroT e, 1986 U4
Iqd ARfFEr & d8d 9 A, et & i) yreu @ gedgds
; Tl &1 ST | ' ‘
10 it gRT e HIR B GaE A G IHNT, YGUOT AT Ud SUNT faWET | Violated
ZRT IRY fem fde 9 Auever @ gt gRided B S| .
11 . | G9RacH el 9§ e Jarel & argt | @1 g 1.5 fhodl ¥ 3iferd | Violated
S = |
127 | i g TRaTed wid @ O @ e Td e ar e Bl e & Vlolatedj
: forg ¥ graur faar o | iolated
>ll3 TR 8 UX AT Wem SeNRel @ A g B @ dig | Violate
@ fpar S| Violated
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